229 Re. Developmenis
in Rhodesia

MR. SPEAKER : [ thiok, the Prime
Minister will come out with some state-
ment. .. (Interruptions)

st aw fowa (3MW) : =wmw &
Fifad, fafaczt &1 qar ovo 2 7 |a
LILE R

DR, RAM SUBHAG SINGH (Buxar) :
Itis a serious matter which ought to be
taken not of,

MR. SPEAKER : There is no doubt
about it. That is why I am making a
reference to it,

But I want that the Minister also should
say somcthing.

st ofx wm (@) : fafaeze @za
%Y aTE ¥ AL FF 9IIT | W9 §2T AT
s & adaey dfam

st 7w fond : ww g F9F A
g @1t ¥ uF fze 2=z dfgun

MR. SPEAKER : 1 will examine it,
If 1 can do it, T will certainly do it.

SHRI ATAL BIHARI
(Balrampur) : You may ask
Minister.

VAJPAYEE
the Prime

SHRI NATH PAI (Rajapur) : The
Minister does not speak for the whole
House whereas you can speak for the whole
House. He speaks for his Parily,

SHRI M. L. SONDHI ; India's reac-
tions should be koown, Some sort of
immediate reaction should be koown. 1f
we are a living democracy’ we must react,
Sir.

MR. SPEAKER : I want to know the
reaction of this side also,
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MR. SPEAKER : As far as the adjour-
nment molion on Haryvana is concernment,
I kave again examined it and | am sorry
I am upable to revise the decision 1 have
igken yesterday morning. I would also
like my hon. friends, Shri Nath Pai and
Shri Atal Bihari Vajpayee to see me in my
chamber sometime in the evening conven-
ient to them, 1 want to discuss some
thing more. But I do not mind alfoting
some time for discussion tomorrow evening.
But I bhave to make a request to you that
in the discussion you should avoid making
any referenee to the competence of the
Haryanma Legis lative Assembly to take any
decision because they are in their own
sphere, they are in their own jurisdiction and
they are indepen- dent and we can not
simply discuss the decision teken by them.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) But we have to parrate the
facts.

MR. SPEAKER : At the same time I
cannot allow you to question the ruling of
the Speaker. I have again gone into the
ruling of the Speaker. Circumstances
could not be anything else. I re-examined
the whole thing. It will be setting a very
bad convention il we. ......

SHRI NATH PAI (Rajapur) : Sir, pro-
roguing and adjourning are totally different,
1 do not want 1o interrupt you, Sir, but a
wrong impression is being created, Vajpayee
referred to the adjournment made by the
Speaker. But all our submissions are
based on the prorogation by the Governor
which invites the right of this House,

MR, SPEAKER
alto, . ..

: About prorogation

SHRI NATH PAI : The Speaker does
not prorogue the House. -

MR. SPEAKER But bccause the
Chief Minister advised so, the Goseroor
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did it, There has been never an occasion
even in the matter of prorogation whenthe
Governor receives instructions fiom the
Centre. 1f they do it, this House will be
objecting to it I also would request you
to make no reference to the capacity of the
Assembly to take its decision and also not
to question the ruling and conduct of the
Speaker. Beyond that. . . .

SHR]1 KANWAR LAL GUPTA (Delhi
Sadar) : What is beyond that 7 1 waat to
know.

MR, SPEAKER : Beyond that you can
speak about the factual position and the
constitutional aspects.

st TordiT Ty (Vza%) : |wEEwaR
oF WG ®T F1 AW FE T FifaT
F1 o1 TE § | €IFT AT TFAT & F AT
ad aaa & ? 7w femsam & fawms
MEee FW@ g1 AT W F owREA
amara § w6l g@s faar @ @ 2 ?
¥ gmw, #gr Wk gEgd & @} #
AT gm & swgm wE A
foq uear g= 7ar & f¥ & gom, AR
o1 T & a1 F /v 7 Afew g0

MR. SPEAKER : Tomorrow evening
you can have a discussion on the consti-
tutional aspect other thao...,

= Torste fag : 43 wWiw A darc
g, sfea g ox w=a fafadz &

SHRI GAJRAJ SINGH RAO (Mahendra-
garh) : Sir, I request that 1 may be allowed
to ask under what provisions of the rules
of business, consistent with the Consti-
tution is this discussion being allowed,

_MR. SPEAKER
on'the Table,

: Papers to be laid
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PAPERS LAID ON THE TABLE

Government Review and Annual Report
of Hindustan Steelworks Construction
Limited

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
I beg to lay on the Table a copy each of
the following papers (Hindi and English
versions) under sub-section (1) of section
619A of the Companies Act, 1956 :-

(1) Review by the Government on
the working of the Hindustan
Steelworks Construction Limited,
Calcutta for the year 1968-69,

(2) Annual Report of thc Hindustan
Steelworks Construction Limited*®
Calcutta for the year 1968-69 alon®
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT--2674/70]

12 45} brs.

PUBLIC ACCOUNTS COMMITTEE
Eighty-fifth and Eigbty-nioth Reports

=t size fagr arddd (amamge)
& A5 dar wfafs ¥ freafafas sfada¥
FI 9¥gT FraTE

(1) fafrawr &% (s Wiz arx)
1966-67 aur FargdraEr
sfadza (275 gtz arz) 1968
93X 3% 407 sfadza § =
7% fawif@t 97 g g
%1 7€ FgAE F Nt § 85af
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